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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Crl. Mscellaneous Petition No. 2585/2002 in
Crimnal Appeal No. 1048/1997

NARCOTI CS CONTROL BUREAU, JODHPUR Appel | ant (s)

VERSUS

MURLI DHAR SONI & ORS Respondent (s)

( for deleting the name of respondent No. 3)
( Wth Ofice Report )

Date : 03/05/2002 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE R P. SETHI
HON BLE MR JUSTI CE K. G BALAKRI SHNAN

For Appellant (s) Al taf Ahned, ASG
Suni ta Sharna, Adv.

Sushma Suri, Adv.

555

For Respondent (s)
M. Surya Kant, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
........ e [ [ [ 1 [ |
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Crl.MP.No. 2585/2002 is allowed.
The nanme of the respondent No. 3 be deleted from the
array of parties and the cause title be corrected accordingly.
. SP1

Anita (V. P. Tyagi)
Court Master



